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Shri D. C. Sharma: From the state-
ment I find that these air violations
have occurred in places which are
very near our border—Tithwal,
Amritsar, Atari etc. May I know if
any steps have been taken to see to

it that they do not come so near as
Amritsar, Atari and Tithwal?

Shri Jawaharlal Nehru: I do not
know what steps can be taken except
to be ready for them and try to shoot
them down.
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Indian Settlers in Ceylon

( Shri Bibhuti Mishra:
Shri P. K. Deo:
Shri Prakash Vir Shastri
Shri Jagdev Singh Siddhanti
| Shri D. N. Tiwary:-
| Shri Bishanchander Seth:
*133. { Shri Yashpal Singh:
| Shri K. N. Tiwary:
| Shri P. C. Borooah:
| Shri Maheswar Naik:
| Dr. L. M. Singhvi:
| Shri Yallamanda Reddy:
| Shrimati Savitri Nigam:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that during
his visit to Ceylon he had talks with
the Prime Minister of Ceylon on pro-
blem of Indian settlers rendered
Stateless by Ceylonese citizenship
laws; and

(b) if so, the result of the talk?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The talk was brief and of a
general nature. Further discussions
at official level are envisaged.
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Dr. L. M. Singhvi: May I know whe-
ther the hon. Prime Minister realised
that by a legislative fiat these Cey-
lonese of Indian origin have been
rendered Stateless and whether it has
been proposed to set up any specific
machinery for conciliation between
these two States on this question on
any agreed terms of reference?

Shri Jawaharlal Nehru: These
questions cannot be dealt with by any
official machinery by itself unless
first the principles are settled by the
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two Governments. The machinery is
there; there are our High Commis-
sion, our agents and others who
discuss with those people.
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Mr. Speaker: Did any of the State-
less persons interview the hon. Prime
Minister when he was there?
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TRT X § W I 3% afrea §
I 5% gfa & afewrd o &
Shri Hem Barua: In view of
Ceylon’s decision to reserve jobs for
the Ceylonese, may I know whether
the problem of security of employ-
ment for the so-called Stateless per-
sons of Indian origin in Ceylon was
specifically discussed between the two

Prime Ministers and, if so, with what
effect?

Shri Jawaharlal Nehru: A great
majority of the Stateless personsg are
at present employed in the estates.
The question was not discussed but
it was casually referred to that if any
of them 1is removed from their
employment some other employment
should be given to them.

Shri Warior: May I know whether
the Ceylon Government is agreeable
to retain these Stateless persons until
a final agreement with the Govern-
ment of India is arrived at? Instead
of repatriating them to India will
they be allowed to remain there until
a final settlement with the Govern-
ment of India is arrived at?

Shri Jawaharlal Nehru: They are
there now and they cannot easily
send them to India till we allow them
to come back. Our position is that
we will take back any person who
fulfils the qualifications and chooses
to come here without compulsion.

Shrimati Savitri Nigam: The hon.
Prime Minister has just now statede
that those people who are ready to
come willingly could come here. I
would like to know whether the Cey-
lonese Government is going to allow
them to bring their assets and in what
other way the Ceylonese Government
is going to help them if they are
willing to come.

Shri Jawaharlal Nehru: I do not
know what inducements the Ceylon
Government may give them or in
what other way they can help them.
That is for the Ceylon Government
to decide. As for us, we have stated
that we will accept any person who
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fulfils our Constitutional requirements
and decides without pressure to come
here. That is the position. I suppose,
the Ceylon Government would give
them facilities for that purpose where
it arises.

Shrimati Savitri Nigam: I want to
know whether the Ceylon Govern-
ment would allow them to bring back
their assets along with them or not.

Mr. Speaker: That has been
answered. Next question.

Escape of Naga Leaders to London

( Shri Suje-ndra Pal Singh:

Shri S. M. Banerjee:

Shri Daji:

Shri P. C. Borooah:

Shrimati Savitri Nigam:

Shri Vasudevan Nair:
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Shri Yashpal Singh:
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Shri P. K. Ghosh:
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Shri Indrajit Gupta:

Shri P. K. Deo:

Shrimati Renu
Chakravartty:

Shri Sarjoo Pandey:

| Shri Sonavane:

Will the Prime Minister be pleased
to state:

(a) whether in September 1962, the
Government of U.K. permitted the
four Naga compaigners for “Indepen-
dence” to enter Britain; and

(b). if so, what are the reactions of
the Government of India thereto?

The Minister of State in the Minis-
try of Externmal Affairq (Shrimati
Lakshmi Menon): (a) Yes.

(b) Before the four Indian Nagas
were allowed to enter the UK., our
High Commission in London informed
the UK. authorities that if the UK.
authorities decided to permit these
Nagas to enter the UK, on the basis
of identification papers issued to them
by any other country, in full know-
ledge of the fact that they were Indian





